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ORDERS OF THE BENCH
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Mr P N. Jatt| counsel for applicant.
Mr T P. Sharma counsel for respondents.
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OA No. 20420111
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Learned|counsel appearing for the applicant submits

that in vxew of the subsequent order(s) passed by the

,respondents durmg the pendency of this Original

.| "Application: and since these orders have been challenged
.-f;by the. appllcant by -‘way of filing substantive O.A. No.

| :645/2011, the present Original Application has become
) ilnfructuous

In view of the above submission, the present Oijinal

Appllcatlony stands dismissed as having bdorme
mfructuous |

"MA No. 223/2012 |

Smce the Orlglnal Application has already been
dismissed as having become infructuous, the Misc.
Appllcatlon ﬂled by the applicant for seeking amendment

in the Orlgmal Application, does not survive more and, as
such, the same stands dismissed.
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(ANIL KUMAR) - (JUSTICE K.S. RATHORE)
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